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NOTFDF THE REGISTRY J 	 ORDERS OF THE TRIBUNAL 	- 

Order cat d 7..2c01 

Shri B .K•yak, Ie:ricd APd .Stndin 

Counsel has filed M.A.23/20010' bring certain 

facts to the notice of the Tribunal, reserving 

hi riqht to file counLer in this case, if necessary. 

in this case the petitioner has prayed 

fur •drJCction to the departmental authuritie 

o give him appointment to the post of L'DBPM, 

i 	eMiscApp1 	 artmentalDondUkot 	t 	. 	 p  

,othorii:jcs have pOinted Out that with the same 

prayer the applicit has earlier filed an Original 

Application bearing No.83/99, but he has suopressed 

this fact in the. present O.A. by stating that he 

has not filed any petition earlier before this 

Tribunal. On a reference to O.A.83/99, we find 

that the prayer in that O.A. is for a direction  

to the departmental authorities to appoint him to 

4- he post of ED3PM, 'Dundukot 	r5lrar this it is, 

clear that in the present O.A. flied in AUguSt/2000 

he has made the sarr.e prayer which has already been 

made by him in O.A.83/99 filed in Februrv/99, In 

vi0w of this we hold that the present O.A. is not 

nitainable. It is submitted by Shri S.1,4'oh2nty, 

learned counsel foo the petiticner that in the 

present 0 .i. he has 	made the additional pray& 
tO give nirr appointment in anyother vd, .o • as 

DPM. He could have as well made this prayer in 

the earlier 0... but he cannot be permitted to 

aqitate this prayer which is incidental to the 

main prayer  in the present 0.;.. in this view of 

he matter, we hold that the present O.A. is 

nut maintajnbie before this Tribunal, whiCh is 

accordingly rejected, but without any order as to 

'-'C' -h 

: .A.92 3,2OOO is disposed O: cclnl, 
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